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CENTRAL ADMINISTRATIVE TRIBUNAL FRIMTIE 2L

R.A. No.22/97

N
0.A, 11/96 ‘
New Delhi: this the Bth Octobar, 1997,
HCN'BLE M2.5.R,ADISE VICE CHATAAY ()
HON*SLE DR.A,VEDAVALLI, M1BER(3)

' Snt.Nimgl a Kumari,

wo Shri Virender Yadav,
WO RZ"?S, Blod< NOo 3’

Gopal Nagar, Surkahpur Road,
Najafgarh
New Delhi ooa-ooApplzC'Ejto

(3y Adwcate: shri Rishikesh)

Yarsus

Govt. of NCT of Delhi,
through its

Director,
Di rectorate of Education,
0ld Secretariat,

Delhi - 110054 cooee Acp =mndantc,
(By Adwecate® shri Vijay Pandita )

~030ER
8Y HON'BLE MR.S. R, ADIGE, VICE cHaIrmt{a), .

W have haard Shri Rishikesh o aaplins
and Shri Wjay Pandita for rospondents ¢n o)
No+22/97 seeking reviey of judgment dat:d
2012696 in 04 No.11/96 Mrs, Mimals .ol
Use Govte of NCTof Delhi. |

2. In thét O0A pplicant had inpuoned
the temination of her services said &5 hn~om
been effected by verbal crders of thn s5~bkcel
Principal and had sowght a direction fo
Respondents to pay her the requl ar -~ _l:y o#f

Teechar f rom 4.8.93 aNwards. DUring h@;'}i‘iﬁj o
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2012,96 applicant’s counsel shri FPillod had
sotght to estanlish that a wvacant post o

Hobby Teacher was availzhle in that =i

against which pplicant could still bo adjurtods §

He had very fairly conceded, s;nd tha%
concession had been recordsd in para 4 2f thg
impwanad judgnent that in case tharo Rk

no vacant post of Hobhy Teacher availhig

at that point of time, gpplicant would 5w

no cases’ After hearing respondents® councel Lo

as well as the Department Rep resen toti vo who
WwaS present in Oourt ond perusing tho avall a=In
matarials on record, the Bench had mold that =
there was no availagble Vacancoy in that sehopl
against yhich applic.aﬁt cculd be adiustod and ‘
had found itself unzle to in terfero in tha

matter beyond dirscting respondents to

clear applicant's legitimata dues , 1% ~:i1i
unp aid.
3o In the RA zpplicant houweverp actorts thot

a vacant post of Hobby Teacher is s3iii avall =»]

in ths school whers she was working maincet

which she could be adjusted znd a photocipy of o

a certificate dated 3.1.97has been filar in
support of this contention. Respondents housvss
deny the existence of any vacangys AN M4 hos
al s0 been filed seeking condon ation of dol .y

in filing the Rp.

4, Prayer for condonation of dsl o/
The question whether a Vacancy exists ar a0

the School in yhich spplicant was working

which she could be adjusted is a qua-tion of
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Fact and the position that obtained on 2.12.96

may not be the same on 3.1.97. Under tha
circumstance, while the impugned judgment

dated 2.12,96 warrants no mo dification, tho

RA is disposed of leaving it open to pplicant

to represent her case to respondents uwith
such documents as she has at her diSpceai,
for their consideration in the light of

relevant rules and ins tructions,

A\[{/Aﬁ:\)”’ %/ e,
( DR.A.vEDAVALLI ) ( S.R.a0ISE )
MEMBER(D) VICE cHaI®IaN(p).
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